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*  Committess
118.15 hrs,
ELECTIONS TO COMMITTEES

(i) Nationar Wriranz Boamrp woR
SEAFARIRS

PAT] TRIPATHI): 1 beg to move:

“That in pursuance of Rule 4(h)
of the National Welfare Board for
Seafarers Rules, 1963 the members
of this House do proceed to elect,
in such manner ag the Speaker may
direct. two members from among
ihemselves to serve as members of
the National Welfare Board for
Seafarers, subject to the other pro-
visiong of the said Rules.”

MR. DEPUTY-SPEAKER The
question is:

“That in pursuance of Rule 4(h)
of the Nalional Welfare Board for
Searfarers Rules, 1963. the wmembers
of this House do proceed to elect.
in such manner as the Speaker
may direct, {wo members from
among themselves 1o serve &=
members of the National Welfare
Board for Seafarecs, sulject tn the
other provisions of the suid Rules.”

The motion wos adnpted.

(ii) NamioNaL FoOD AND ACRICULTURE
Oncanisatiox Liaison Comatirres

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(S8HRI ANNASAHEB P, SHINDE): I
beg to move:

“That In pursuance of the Minis-
try of Food, Agriculture, Commu-
nity Development and Cooperation
Resolution No. F, 10-1/65-FAIT.
dated the #th Beptember, 1966, the
members of this House do proceed
to elect, in such manner as the
Speaker may direct, four members
from among themselves tp serve as
members of the Nutional Food and
Agricitture Organisation  Lialson
Committed, subject to the provi-
sions of the sald Resolution.”

Rule 377
MR DEPUTY-SPEAKER. The

question ls:

“That in pursuance of the Minis-
try of Food, Agriculture, Commu-
pity Development and Cooperation
Resolution No. F. 10-1/85 FAIT.
dated the fth September, 1866, the
members of this House do proceed
to elect, in such, manner as the
Speaker may direct, four members
from among themsleves to serve as
members of the National Food end
Agricallure Orgamsation Liaison
Committee, subject to the provisions
of the said Resolution,”

The motion was adopted

13.17 hrs

MATTERS UNDER RULE 377

(i) LAND EROSIN IN BIHAR DUE TO
rioops In Kos; AND GANGA

MR DEPUTY-SPEAKER:- Mutter

under rule 377. Already one is tbere

in the Order Paper, Mr, Jyotirmoy
Bosu has represented to me about

news of some very serious incicent
that occured in the North eastern

India which has an vmportant bearing
on the securily of this country und
therefore I will admit that ailso after
we have disposed of the first matter
under rule 377
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Rule 37T
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Rule 377

FPlease don’t insist
throught owversight, let us
larities

M BANERJEE (Kanpur)
But 11 can be rectified by calling him
now

MR DEPUTY-SPEAKER Not in
this way The heavens are not going
to fall f Mr Chandrappsn does not
have the right to intervene now
Under Rule 477 when a member has
raised a point, it the minister concern-
ed 15 ready with an answer he gives
the answer The memher may not be
salirlied There should be sume other
opporfunily This should not be made
into a delnte

(i) Rrrormnb artack sy BRTF
PERAONNTL ON PLOPLF % “IGHALAYA

SHRI IYOTIRMOY BOSU St a
telegram has been rewuived whuh s
in fact very alarming that 18 days
have passed and unspecified number
of deaths have taken place in a region
near Shillong

The following telegram was 1ecein-
rd vesterdoy from Shri Pohshna a
Congress Member of the Meghalaya
Legislot ve Arsembly and President of
Jaintia Hills Movement

Jantia people hy Resilutun of
Twentyfifth July luast demand judic.al
caquiry into wanton Lrutal attack v
Pioneer Company of Border Roads
Organisation on Inncrent lotal pecple
while celebrating arnual fesinal on
eleventh July at Eighth mile Jowa
Bull Fighting Ground killlng two per-
sons and wounded manv "

The facts of the case as could be
gathered are ag follows On the 1lth
of July there was 7 bull fight ot a
place eight miles from Jowai the
headquariers of Jaintia Hills Dartrict
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of Meghalaya on the Jowal-Badarpur
Road Since the year 1971-72 this road
has been under the control of tne
Border Road Organisation and a rum-
ber of camps of the Border Road
Task Force were sc{ up alorg the
road Moeombers of the Border Roatd
Task Force are centrally recruited
from elsewhere and oiganiseq into
work gangs Owing to the high-
handedness msbehaviou; and disres-
pect of local customs feelings and
susceptibilities on th> part of the
Border Road Task For.e gangs theit
relationshup with the willagers had
never been good

Bull fight 18 a very populir sport
with the people ot Tunti, Hills and
on this day, the 11th of July a good
number of wvillagers had collected to
watch the fight Mambers of the
Border Road Task Force were also
present n good sirength It was
repoited that after the buil fight was
iner these BRTF personnel nushe-
haved with girls and women who
were seiling tea at the plate This led
to a fight wath the local wvillagers in
which an unspecified n .mber of deaths
and injuries ook place on uvoth gides
Even though 18 days have passed we
dre 1n darkness P.ilamen 13 m
darkness and nowspipers have not
given any news

The occurrenie has raised the
1esentment of the ' al peunle §guinst
the Border Roads Orgamecition o .
new pitch and 15 vrdught with grave
consequences. It 1« now 18 cays smee
the ubove unfortunate event took
place We would like 10 kaow the full
facts of the case and v hat the Auims
try of Defence which exercises ad-
mimstrative control over the Border
Roads Organisation, has done in the
matter Have any of the culprits of
the BRTF been apprehended and
punished® Since this oiganitation 1s
reporied tn have achieved practically
nothing m umpreving the road in ques-
tion bul. on the other hand, has created
fresh problems in {lus senmtive areas
where the people are peacedoving
will the Government consider the wilth-



